
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 	AT HYDERABAD 

0A 708/91 & OA 193/92. Ut. of Ordor:26-4-94. 

Mohammed All 

... Applicant (in both the OAth) 

Us. 

The 0irector General, Telecom, 
(rep. Union of India), 
New Delhi—flu aol. 
The Chief General Manager, 
Telecom, AP, Hyd-1. 

The Telecom Distract Engineer, 
Mahaboobnagar-509 050. 

The Sub—Diuisional Officer, 
Telecom, Mahaboobnagar-509 001. 

...Respondents (incA 708/91) 

The A.E.Phones, GroupS, 
Mahabubnagar-509 001 

The Telecom District Engineer, 
rliahabubnagar_sog 001. 

The Chief General Manager, 
Tejecom, AP, Hyd-1. 

The Chairman, Telecom Commission, 
(rep. Union of India) 
New Delhi—liD oo?. 

...flespondents (in OA 183/92) 

Counsel for the Applicant 	Shri C.Sui'yanarayana 

Counsel for the Respondents 	Shri U.Bhimanna, Rddl.CGSC 

CUR AM 

THE HDN'BLE SHIRI A.B.GORTHI 	 MEMBER (A) 

THE HON'BLE SHRI T.CHANDRASEKHAR REODY 	MEMBER (J) 



-2- 

GA 708/91& OR 183/92. 	 Dt. of Order:28-4-94. 

(Order of the Oivn. Bench passed by 
Hon'ble Shri A.8.Gorthi, Member (A) ). 

* * * 

By means of this order we are disposing of 

bpth GM 708/91 and OR 183/92 filed by Mr.Mohd.Ali (the 

applicant) 

2., 	The applicant states that he was initially 

employed as a Casual Mazdoor on 20-2-1982 and he  worked 

continuously for 594 days till the end of November, 1963. 

After prolbnged treatment he recovered and approached 

the authorities concern- for re-engagement. Consequently 

he was rs-engaged as Casual Mazdoor w.e.f. 1-6-1990. 

As he worked continously for one year and was not ro-

gularised he filed 0.A.708/91 seeking a direction to the 

Respondents to confer upon him Temporary Status and also 

to absorb him regularly in Group '0' post. 

3. 	 During the pendency of O.A.708/91 the services 

of the applicant were terminated w.e.i'. 1-3-1S.94c Aggrieved 

by the same he filed D.A.183/92 seeking re-engagement with 

consequential benefits. At the time of admission of O.A. 

163/92 an interim direction was given to engage the 

applicant as a casual labour if there was work and if 

juniors to him are continued. 

I 
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4, 	 No counter has been filed by the Respondents 

in either of the Original Applications. We have however 

heard leairned counsel for both the parties at considerable 

length on the merits of the case. There is no dispute 

of 
as to the period/work as Casual Labour by the applicant. 

In any case )the applicant Was re-engaged on 1-6-1990 and 

he wrked continuously till hewas dis-engaged u.s.?. 

1-3-1992, In view of thisboth the applications are dis-

posed-of with the following directions to, 
 the Respondents 

(j)Ihe name of the applicant shall 

be kept in the Casual Labour Register 

keeping in view the number of days of 

service rendered by him as a Casual 	 - 

Labour under the Respondents; 

(ii)It is open to the Respondents to 

consider the case of the applicant 

for condonation of break in service 

in accordance with the extant ins-

tructions and keeping in view 1 the 

judgment of the Ernakulam Bench.of 

the Tribunal in the case of k.Mohan 

Us. Govt. of India through Dept., 

of Telecom ( 199 (2) ATJ page-i) 

wherein it was held that break in 

service even tyt- exceedingi on 

year also could be considered for 

condonation on merits; 

lop 
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(iii)The applicant wiil be 

re-engaged if there is work in 

preference to his juniors and 

fresher s; 

(iv)The cage of the qplicant 

for grant of Temporary Status 

and regularisation will be con-

sidered by the Respondents in-

accordance with the scheme! 

instructions. 

5. 	0.R.708/91 and 0.A.183/924-s-thUs disposed ol'. 

No order as to costs. 

(T.CHANDRASEKHAR REDDYJ 
f9ember (J) 

Ot.2Bth April, 1994. 
Dictated Fri Qpen Court. 

a vi,! 

JAB.G'®RTHIf 
Member (A) 

R 
(2J bd)) 

e?iYv1  

COpy to:- 
1.2,  The Director General, Telecom, (rep. Union of 

New Delhi-001. 

The Chief General Manager, Telecom, M.P. }-lydera 

The Telecom District Engineer, Mahaboobnagar-050 

4, The Sub Divisional Officer, Telecom, Plahaboobnag 

S. The A.E.Phonos, Group5j, Mahabubnagar-OO1. 
The Chairman, Telecom commission, (rep. Union oP 
New Delbi-ODi, 	 A 
One copy to Sri. C.Suryanarayana, advocate, CASt 
One copy to Sri. U.Bhimanna, Addi. CGSC, CAT," 
One copy to Library, cCAT, Ryd. 	 / 

Rsm/- 
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